
ACT No. XX.1 OF 1920. 
- -.. ... . - - - ~  

(Rcccired lhe (~ssoqtt ofdJIe G o v e v ~ t o ~  Ge~2erczZ 072 the 23rd M a ~ c h ,  
1920.) 

An A'ct to consolidate and amend the enact- 
nients mending temporarily . . the Indian 
Paper Currency Act, 191 0. 

i t  is expedient to consoli2:ite and 
W H ~ ~ k " d d S t l ~ e  enactments amending tern~~orarily 
tlie Indian Paper Curreocy Act, 1910 ; I t  is lierehy II or  ls10, 
enscted as follo\vs :- 

Shotat l i le 
gud quration. 

1. (1) This Act may be called the Irlclian Paper 
Currn,ncy (Temporary Amendrncnt) -4 ct, 1920. 
. ( f )  It  shall be in force up to tlie first day of 

October, 1920. 
Amendment 2, Section 19 of the Indian Paper Currency Act, 11 of 1910. 

of section 1% 1910 (hereinafter referred to as the said Act), sllall 
Act I1 of 
1910. be construed as if after the words "the Governor 

General in Council " in that section the words cc  includ- 
ing any gold coin or bullion, held on behalf of the 
Governor General in Council by or under the' cont~.al 
of the Government of any part of His Majesty's 
dominions for coinape or such ather temporary pur- 
pose " r e r e  inscyted. 

3. Section 21 of the tiaid Aot, shall be construed 
0a2ectio.n 21, as if after the words c c  the Seoretary of State for India 
Act I' 'f in Council " where they last occur in that section, the 1iJlO. 

words "or to the Government of any part of His 
Majesty's dominions or from any such Government 
to the Governor General in Council " were inserted. 

Amct~dmcnt 
of arclion 22, 4. Section 22 of the said Act shall be construed as 
net 11 (a if for the words "ane hundred ancl forty millioas" 
4919, 

i 4 



i 
in t ikt  section, t11e words " ttffelve hundred millions " 
were substituted and as if the proviso to that section ! were omitted. 

I 

5. Notm~ithsknding anything contained in  the P . , ~ I . P ~  to  

L said Act, the Governor Gcneral in Council may, by '$"~,~~"' 
order in  writing, direct-- s%lvrr ,  held in 

tile U~iitcd 
((1) that gold or silver coin or gold or silver Amerrc&ci.oF Gtntes of 

in 
bullion, held in the United Statts of trGhqlfddBs 

America on behalf of the Secretary. of thecffi"t may IIC decol- 
State for India in Couucil, or the Govar- ,,I to  t,e ,,,t 

nor General in Council, shall be dcemed of the pnlMr eurrettcy 
to be part tof the reserve referred to in ,,,,,, 
section 19 of tlie said Act ; or 

( b j )  ibat gold or silver coin or gold or silvcr 
l)ullion, in course of transmission from the 
United States of America, which is at the 
con~mcnccment of such transnlission or a t  
any period tllereaftcr held on 1)t;halt' of 
t l ~ c  Secretary of State for India in Coun- 
cil or t.l~e Go.vcrnor General in Council 
for transmission to India sl~all, during 
tho period i t  is so l;cld, be cleemed to be a 
l?art of the reserve referred to in section 
19  of tile said Act. 

6. X 
tbe said 
msnt of 

otwitlistnnding a~iytlling to the contrary in Power to ill- 

Act, any securities csreated by the- Govern- clutle t.rcrtri- 
tie. cr~atrtl by 

India arid issud to the Head Com~nissioner GO .ertlltleut 

oi I'nper Currency sliall, for tlre purposes of the said ;:sL:t;n,,:.:. 
~ c t .  1)e deemed to be secrlrities ~urcliased bv tlie vial d f .  r I,P 

Governor General in Council, and tlie ma, liet-pr<ce, on t" sn'"hb 

?he day such securities are issued to tlie &ad Comrnis- 
hiones of Yapcr Currency, or gimilar securities shall 
he, declrred to be the price a t  wl~ich the securities so 
created were purcllased ; and all references to securities 
so purchased, wlic~revcr occurring in the said Act, 
sball be deemed also to refer to securities so created, 
and all references to sums expended in s ~ ~ c h  nnrchases 
or to prices paid tllerefor shall be deemed, in-the case 
of securities so created, to refer to such market-price, 
and thc said Act slictll bc oonstrucd accordingly. 

7. The 



152 Indicaru Pqer  Curvency (Temporary [ A C T  XXI 
Amendnzent). . 

Ropenls. 7. The enactments mentioned in the ~chedule are 
hereby repealed to the extent specified in the fourth 
column thereof. 

'6HE SCHEDULE. 

(See sectio?~ 7.) 

Year. 

I917 

,, 

1918 

1919 

Extent of repeal. 

Thc whole. 

(1) In the title and pream- 
ble the words and figures 
' 6  and the Indian Pnpcr 
Currency (Teo3porary 
Amendment) Act, 1917," 
aud 

(2) Sub-section (2) of sec- 
tion 1, and sections 2, 6, 7 
and 9. 

The whole. 

Tho whole. 

NO. -- 
X I  

XIX 

XI11 

X X T I  

__P_ 

Short title. 

Tho Indian Paper Currency 
(Temporary Amondment) 
Act, 1917. 

Tho Indian Paper Currency 
(Amendment) Act, 1917. 

The Indian Pager Currency 
Act, 1918. 

The Indian Pager Currency 
(Fulathor Amendment) Act, 
1919. 


